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of the notification issued by this Department vide SO No. 371[E] dated 8/2/17
[as amended from time to time], for granting PDS benefits to those beneficiaries

who do not possess Aadhaar.
Refusal of ration to BPL people due to non-availability of Aadhaar card

866. SHRI K. RAHMAN KHAN: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Fair Price Shops under Public Distribution System (PDS) are
refusing to distribute foodgrains to people from BPL category due to non-linkage of

Aadhaar number;

(b) the provision for providing Government benefit schemes to those from the
BPL category that either do not have an Aadhaar card or have not yet registered
due to absence of permanent address, which is essential for procuring an Aadhaar

card; and

(¢) the number of BPL category people who have so far been denied the benefits
of Government schemes due to non- availability of Aadhaar card during the last two

years?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) to (¢c) A
few reports have of late appeared in the media citing non-linking of Aadhaar with
Ration Cards as one of the reasons for difficulties faced by the beneficiaries under
National Food Security Act (NFSA) in getting their entitled quota of foodgrains.

As per provisions of the notification issued vide SO No. 371[E] dated 8.2.17 (as
amended from time to time), by the Department of Food and Public Distribution,
Government of India, all the eligible beneficiaries entitled to receive subsidised
foodgrains or Cash Transfer of Food Subsidy under National Food Security Act (NFSA)
2013 who do not possess Aadhaar number or, are not yet enrolled for Aadhaar, but
are desirous of availing subsidised food grains or Cash Transfer of Food Subsidies
under NFSA, are required to make application for Aadhaar enrolment by 31/3/2018.
The notification provides that till the Aadhaar 1s assigned to beneficiaries’households,
benefit of subsidized food grains or Cash Transfer for Food grains under NFSA shall
be given to such beneficiariesthouseholds subject to the production of Ration Card,
and either Aadhaar Enrolment 1D Slip, or copy of his/her request made to State
Government for Aadhaar Enrolment along with any of the 8 documents listed in the
said notification (Z.e. Voter ID Card, PAN Card, Passport, Driving License, Certificate
of Identity with photo issued by Gazetted Officer/Tehsildar on official letter head,
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Address card having Name and Photo issued by Department of Posts, Kisan Photo
Passbook and any other document as specified by State/UT Governments)

Besides, this Department has issued clear instructions to all States/UTs that
no beneficiary/household shall be deleted from the list of eligible beneficiaries/
households only on the ground of not possessing Aadhaar, and shall also not be
denied for subsidized foodgrains or cash transfer of food subsidy under NFSA due
to non-availability of Aadhaar or failure of biometric authentication due to network/

connectivity/linking issues/poor biometric of the beneficiary or other technical reasons.
Procurement of farmers' yields

867. SHRI VIVEK K. TANKHA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the steps taken to safeguard the interests of farmers owing to procurement

of their various agricultural yields by the private sector below the prescribed rates;

(b) whether it is a fact that Government agencies have been negligent towards

procurement of farmers' yields from time to time; and

(c¢) if so, whether Government is contemplating to prepare a blueprint for total
procurement of vields of farmers by Government agencies along with the details
thereof?

THE MINISTER OF STATE IN THE MIINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) to {(¢) The
procurement policy of wheat and paddy is open ended. Under this policy, whatever
wheat/paddy is offered by farmers, within the stipulated period and conforming to
the specifications prescribed, are purchased at Minimum Support Price (MSP) by the
State Government agencies including Food Corporation of India (FCI) for Central
Pool. However, if producer/farmer gets better price in comparison to MSP, they are

free to sell their produce in open market i.e. to private trader/anyone.

Further the different commodities of coarse grains are procured by State
Governments itself in consultation with FCI as per their requirement for distribution
under National Food Security Act (NFSA) as well as Other Welfare Schemes (OWS).

Department of Agriculture, Cooperation and Farmers Welfare (DAC&FW),
Government of India implements Price Support Scheme (PSS) for procurement of
o1l seeds, pulses and cotton at the MSP and Market Intervention Scheme (MIS)
for procurement of agricultural and horticultural commodities which are perishable

in nature and are not covered under the PSS. With a view to make the existing



